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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

Opiginal ipniieatisn He. 1555 of 2007
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flew Delhi, this the 7th dayv oif February, 2003
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HON BLE MR. KULDIP SINGH,MEMBYR{JUDL}

Kamal Nairain

8/0 Late Shri Mangaroos Dass

Hetired Sentor Divistonal Accounts Ofticer,
C-94 Brij Vihar,,

P.0O. Chandra Yihar,

Ghaziabad. ~ —APPLICANT
{By Advocate: Shri Khaarat: Lal)
Versus

1. Union of itndia

I'trough

(ieneral Manager,

Horthern Hailway,

Baroda House,

MNew Delht.
2 A & Chief Accounts Officer,

Northern Hatlway,
Baroda House,
tlew Delhi. ' ~RESPOHDENTS

{By Advocate: Shri R.L. Dhawan )

OB b F HOOHAL}

By ﬂmu'bia_ﬁr.ﬁwndﬂn Singh, Member{ Judl)

The applicant has claimed interest on retirg}
benef1ts, According o the appliant lte had retired on
.31.7.ZUUU and had been paid DCHG in July, 2001 and> then
commutation of  pension  was released on 20.7.200i¥‘
Begides that the applicant submits that thers is inorease'
in diference ot 3% DA on DURG which has been released on
18.1.2002 as such he Is entjiled to  penal interest

thereon.

in reply to this, the learned counsel for
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respondents submitte thal as .far delay in rejease of his
retiral benettts are councerned it 1is due to the fact that

there are two cases registerd by the CBI vide two
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separate  RUs and after the same were closed, the amount

was released.

3. ' It has also been pointed ontlthat as tTar DCRG
amount is coﬁcerned, there are Kailway Rules and delay on
DUHG, 1t any, same had to be paid i1n accordance with the
ruleé with interest. 'hus there 18 already a provision
tor  payment  of interest and i1nterest has  been paid
accordingly. 8o no  Jurther penal interest  should be

levied.

4. As  far commutation ot peasion 18  concerned,
the Jlearned counsel for the repsondents pointed out that

commutatlon was effected from July, 20010 and applicant

was getling full pension till July, 2001 and commutation

couid bDe released only on reduction of pension, so there
is no guesiton of interesl asg the same was released in

July, 2001 simulatenously with reduction of pensiof.

[$)}

However, a8 regards interest on difference on
DCRG  on 3% increased DA 1s concerned, admittedly, 1t has
been released late, i.e., only'Qn Januatry, 2002,

b, Constdery ng all these contentions, I may
mention that thé applicant 1s nol entitled to any further
interest on DCRG since BUBG has been paid th accordance
with the Railway HKHules aloiig with 1nterest as per

statutory rwvles.
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7. Ag regaards commutation of pension 1S
concerned, gince in July, 2001 amounl ol pension has beén
conputed and tnli then app!icant was getting tull
pension, su there {s no queétlon of payment of interest.
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to interest he has to
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Lt at all applicant 13 enbi1tled
e paid  the same only i{ there is dealy {6 payment of
commmiitat ton  but the same has been effected n July 2001

and only thereafter Lhe pension amount has been reduced.

he amount ot commutabtton of pension has been releascd

cwell  in time, so there 18 no guestion of payment of

intarest.

8. Hawever, as far payment oi ditfference ot DURG
alter payment of Di ol 3% which hag been released oy

L8, 120028, i find that the applicant s entitled to

interest f{rom the date the same had Dbecame due.
Accordingly, the respondents are directed to pay Interest

on difference of DA on DURG at the rate of 12%. This may
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patd within & period of 2 months Urom the date of

receipl of a copy of this order.
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stands  disposed of with the ahbove

directions. No costs.

{ RULDIP SINGH )
MENBER{ JUDL)



